
Shri Mahendra Ram 

Shri M.L.Paswan,. Registrar I/c 

Defects have been pointed out in items. 1 & 2 

of the scrutiny report. Remove the defects by 

20.8.96. 

( M.L,PaSWafl) 
Registrar I/c 

I 

I 

C- 

 

2/11.9.96 } 	
Shri, S. P. Sinha, Dy. Registrar'Inoharge. 

S... 

Learned Counsel for the applicant is absent. Defect 

in i tern no. 21 aEf and 22 of the Scrutiny Re rt must be 

removed, by 30,9.96, 	 - 

S. P. Sinha 
PKL 	 Dy, Registrar  I/C 

3/30,9,96 	 Sri. S. P. Sinha, Dy, Registrar 1/C. 

The learned counsel for the applicant is not present. 

On perusal of the scrutlny Report Sit aprears that the defect 
2 ( 	 S 	

S 

in item no. 21 has been removed but defect no. 22 is yet to be 

S 	
removed. Let 5.11,96 be fixed for removing t . defects C 

S 	
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S. 	Sinha 
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.)ktJj 	S 	 • 	 Dy. Registrar I/C 
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0..: 476/96 	 -, 

4/09.10.96 	 Counsel for the a-plicant : Shri D.Dhowdhury. 

Heard Shri DChowdhury, learned counsel 

for the applicaut on the question of admission. Office 
has pointed out that certain defects have not been 

- 	removed. The leaf ned counsel for the applicant exolairs 
that certain pages are not , lgible but the applicant 
is helpless as the originals are with the res•ondents 

ana the copies of the dOcuments filede from the 
copies which they recejved from the respondents. 

2. 	Considering the submissions of the learned 
counsel for the applicant, we are of the view that the 

application shouldbe considered for admission. 

	

- 	3. 	List it on 30 10.1996 for admission. 

SI 	 (D.Purkayastha) 	 • 	 V  V (KLaba)__ 
Member' (j) 	 —t--M€Thbe r (A) 

5/30. 10, 199-6 	Counsel for the applicant : Smt. S. 'ti)therji 

At the request of the learned counsel 

for the applicant, the case is adjouried to 

V 	 7, 1.1. 1996 for admission. 

D.Purkha ) 	 ( K. r).- aa3 

	

}mber (j) 	 Member (A) 

I 	 V 	
V 

	

6 VV 	
- 	 l 

71196 	 V 

None appears for the applicant. 
US 

V 	

V 

List this case on 12.12.96 for aiissiorl. 

(N.rtehrot) 	

V - 

	

(K.u.baia) 	 Jjce-ChairI9an 

	

iemoer(P) 	• 

L 



QA.: 476/96 

7/12 ,12 .96 
Shri B.N.Sjh, counsel for theappliCanto 

ed the learned. counsel for theapplicant on 

the question of admission. Admit. Issue notices to the 
respoflefltS to file their reply within fourwetkS from 

today. Rejoinder, if any, may be filed within two weeks 

threafter. Requisites to be filed within a week. 

2. 	
List on 24.02.1997 before the Registrar for 

completn 	pieadiflgsl 

(D.Purk yastha) 	
KD.Saha) 
Mener(A) 

Mémber(J)  

8/24.2. 1997 	 None for the parties. On perusal of order no.7 

.dâed 12.12.1996 it appears that the learned cnsel 

for the applicant was ditected to file reqquiSiteS 

for issuing notices to the respondents within a week 

but thesame has not been torp lied with. However, 

f o.t the ends of justice one week further t iine is 

allowed t6 file requisites. Put up on 20. 3.1997 

for sa and w/s. 
( S. P.Sinh 
Dy.RegiStrar I/c 

11PS.  

• None for the paièS. W/s has not y beñ 
/20. 3. 1997  

filed. Put i on 2.5.lc97 for 

sinha 
Dy...Regi3tr I/c 

MPS.  

A 	 •. 



10/2. 5. 1997 The learned counsel for the applicant Is 

present. None for the respondents. No W/s has yet 

been filed, Put up on 3. 6. 1997 for f I ltng 	S. 

( .P.Sirtha) 
Dy.ReglstL r I/c 

11/3. 6.1997 The learned counsel for the applicajjt is 

present. None for the respondents. W/s has prot 

yet been filed. The]earned counsel for the applict 
submits that the matter may be listed befo e the 

Hon'ble Bench on 6.6.1997. Considering the Submissions 

of the lecrned counsel, let it be listed b fbrehe 
Hon'ble Bench for direct Ion on 6.6, 1997 

12/06. 06 97 

SKY 

13/07,08.97 

s KY 

H 	 (S4inha) 

DY.Recfjistrar I/c 

v/s not filci so far. Four weeks further 

time is a 1 lowea for the same. Rejoiriuer m4Tbe filc' 
within two wee.-& thereafter. List iDeforeSB for 
Qirectjon on 07,08,1997, 

(v .N.Nehrotra) 
Vice-Chajrrnan 

W1sx not filed so far. Four wee further 
time is allowed f or the same. Rejointer may be filed 
wIthin two weeks thereafter. 

List on 49.09.1997 for direction w'ito the 
name of Shri Laljt Kishore, as the ccise1 for 
the respondents, 

(V,N, ,çotra) 
vice- airman 

L 



UI 

is allowed for filing rejoincier. 

List for cijrectionon 06.04.98. \ 

0i 	il 
(v,N.Mehrotj) 
Vicehajrn 

1 ./ 6.4.98. 	Rejoinder not filed so tar. Four weeks 
further time 

is allowed for the same. List it on &7,98 for Tirec°tjon, 

Wk/ BS/ 	
(v., Mehrotra) 

V.icechajrman 

18/3.7.98 None for the parties. List iton 13,8.98 for 

direction, 	• 

(L.R,K,Prasad) 
Ar<J 	 Member (A) 

L 

19/13,08, 8 

16/29.01. 98 

I 

15/20.11.97 

(V.K.Sriasava) 
DeputyRegistrar 

List it on 29.014998 forirecion. 

\jt 
(V.N.11ehrotra) Mernber(A) 	 vjce...Chajn 

Rejoinder not filed so far. Four weeks 
further time is allowed for the same. List on 
06,11.1998 for direction.' 

(V.N.Mehrctra) Menber(A) 	 Vice-Chajan 

W/s hasbeen fi1xt on the request of the 
counsel forthe applicant three weeks J=.x)mx time 

I 

UA 47h/96 
29. .9? 

CM 
	

Since bench is not 
	

availeole, li8t 

on 20.1.97 for direction. 

I 



20/06.11.98 	 Shri D. Qowdhuxy, the learned dotunsei for 

the applicant states that the grievnces of the 

applicant has already been &Ade by the depart- 

merit. In 	view pf above, 	does not want to 

press this O.A. wants to wit1raw the same. 

We have considered the matter. The app-

licant is allowed to withdraw this O.A. 

TheQ.A. is disposed of as witIrawn 

by the applicant. 

(Lakshrnan Jha). 	 (L..Kdrasad) 
SKJ 	Mernber(J) 	-- 	 Menber(A) 

.................... 
,- 


